
CEI>ITRaL A(T1INISTRaTI\/E tribunal principal bench

0. A.No.596/93

Neu Dd-hi: this the day of May, 1999,

HDN 'BLE MR. S. R. AOIGE, VICE CH aI aN ( a) ••

HON'BLE MRS.LAKsmi S1J/V*1IN aTH;^, MEMaER(3)

1, Rssea rch Assistants Association,
Csntral Hindi Qlractorate/
Commission fo r Scientific &
Technical Terminology,
ijest Block No. \/II,

R. K.puram,
Neu Delhi,

2, Shri D.P.Shauna,
3^0 Shri R.N.Shaima,
working as Asstt. Education OfficerCCeneral),
Central Hindi Directorate,

R, K.Puram,
New 0elhi-0 66."«

R/o Oil2, Nanak Pura,
New Oelhi-021

(By Advocate: Shri S. C.Luthra)

yfersus

Ihion of India through

1» The Secretary,
Ministry of Hunan Resources Oev/elopment,
(Oeptt, of Education),
Shastri Bhau/an,
Neij Del hi,-01.

I^plicantsi

2, The Director,
Central Hindi Directorate,
ijast Block \/II,
R» K.Puram,

New Delhi -0 66.

3, The Chairman,
Qammipion for Scientific A
Technical Terminology,.
IJhst Block \ai,
R. K.Puram,
Neu Del hi -066,

4, The Sdcretaiy,
Dqaartment of Personnel & Training,

No rth Bio ck,
Neu Del hi -O01

(By Advocate: Shri V.K.Mehta).

0 RDER

• • • • Rasp on den ts<

HDN'BLE mr,s. r.qdige, vice chairman (a).

flpplir:ants had initially fn gj this Oa



A
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i„,pugnlng the reci^itmsnt rules fo rpo sts oN^sstt#
Olreclots In Centrel Hindi 01 recto ret,^ 0.™ 1"len
for Scientific i Technical Temlnology as being
dlscrlialnatoiy In the promotion chances of persons

belonging to different grades In general category.'
They had sought delection of the provision for
promoting excadre A. E.O s(C. C.); abolishing the
grouping at ED (g en eral) lev/elj retention of seniority
list of ftED (general) for promotion to the post of
(Vsstt. Oirecto r and for raising the dapartmontal
promotion quota for AOs on general side. Other
reliefs had also been prayed for,

2, F?espondtf>ts in their reply fil ed on 17.11.94

had stated that am en dn ant to the RRs uere in ptocBos.

3^ Thereafter applicant filed amended 0 ft on

15.5.97 an do sing a copy of the RRs uhich had

by then be^ amended by Notification dated 23. 9,95.
In the amended Oft also the reliefs prayed for are

identical to thosa contained in the un am ended Oft.

•espita several opportunities given to respondaits

no reply has bean filed by thero.

4, Ue ha ve heard both sides.-

5, The main grievance raised by applicants'

counsel Shri Luthra is that Research Assistants have

much feuer p romotional opportunities as compared to

Eval uato r(CC) and Research ftssistants(Bigg.).

6, tje note that uhile prior to the amendments

to the RRs applicants had filed several representations

to respondents, nothing hgs been shojn to us to

establish that even after the amsndnents to the RRs



- 3 -

notified on 23,9, 95 applicants ha\/8 submitted any

rep res tat ion to respondents in reqard to their

griev/ances uith respect to the amended RRs, Before

these grievances are subjected to judicial scrutiny

ua hold that respondents should be given an opportunity

to apply their minds to the same, in the ODntextof

these amended RRs,

7, Under the circumstance, we dispose of this

0 uith a direction to respondents to treat the

amended Oft as a rep res tat ion filed by applicants

and dispose of the same by means of a detailedf speaking

and reasoned order under intimation to applicants

as exp editiousl y as possible and preferably uithin

4 months from the date of receipt of a copy of

this o rder.

8, The Of\ is disposed of in termsofpara? above*'

No costs.
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\J1CZ CHaI friAN (a).


